
 
 

 
 

 
 

 
 

 
   
      

 

        

    

   

 

 

       

 

 

 

 

 

 

 

 

 

 

Caveat Petn.No.(SH)134/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
THE HON’BLE MR. JUSTICE S R SEN 

19.08.2013 

Heard Miss.QB Lamare, learned counsel for the 

Caveator. 

The caveator will be heard at the time of consideration 

of the interim prayer, if any, in the connected writ petition. 

Accordingly, the caveat stands discharged. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 



  
 

 
 

 
 
 

 
 

 
 
 
      

  

  

    

     

 

 

    

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

COP No.(SH)18/2013 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR. JUSTICE S R SEN 

19.08.2013 

(T.N.K. Singh, CJ (Acting) 

Mrs. T Yangi, learned counsel entered 

appearance on behalf of the respondents No.1 & 2 and prays for four 

weeks’ time for filing affidavit-in-opposition. 

The prayer is granted. 

List it again on 23.09.2013. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 



 
 
 
 

 
 

 
 

 
 

 
 

 
 
 
        

   

   

 

    

     

 

 

 

 

 

Misc. Case No.(SH)172/2013 
Arising out of Review Petn. No.(SH)4/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
THE HON’BLE MR. JUSTICE S R SEN 

19.08.2013 

(T.N.K. Singh, CJ (Acting) 

In view of the order passed today in Review Petition 

No.(SH)4/2013, this misc. case also stands disposed of. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 



 
 
 
 

 
 

 
 

 
 

 
 

 
 
 
        

   

   

 

    

     

 

 

 

 

 

 

Misc. Case No.(SH)173/2013 
Arising out of Review Petn. No.(SH)5/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
THE HON’BLE MR. JUSTICE S R SEN 

19.08.2013 

(T.N.K. Singh, CJ (Acting) 

In view of the order passed today in Review Petition 

No.(SH)5/2013, this misc. case also stands disposed of. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 



 
  

 
 

 
 

 
 

 
 

 
 
     

    

 

       

      

    

       

       

 

     

       

       

    

        

       

    

  

       

         

    

       

       

     

 

   

 

    

     

 

Misc. Case No.(SH)239/2013 
In WP(C) No.(SH)216/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
THE HON’BLE MR. JUSTICE S R SEN 

19.08.2013 

(T.N.K. Singh, CJ (Acting) 

Heard Mr. S Chakravarty, learned counsel for the 

applicants and Mr. S.S. Dey, learned counsel for the respondent 

No.1. 

This is an application for impleadment of the applicants 

4 in numbers as respondents No.5, 6, 7 & 8 respectively in the 

connected writ petition. After perusal of the present application as 

well as the writ petition and also the prayer sought for in the present 

writ petition, we are of the considered view that the present 

applicants are the proper parties in the writ petition. 

Mr.S.S. Dey, learned counsel for the petitioner 

contended that the present applicants should not be allowed to go 

beyond the peripheral of the present writ petition. He also further 

contended that there is a reasonable apprehension that the 

applicants may go to the Press regarding their impleadment and the 

subject matter of the present writ petition. In this regard, we made a 

clear observation that since the matter is in subjudice, the applicants 

should not be allowed to go public. 

In such circumstances, the present applicants who are 

now impleaded as respondents No.5, 6, 7 & 8 respectively are 

directed not to go to the Press unnecessarily. 

With the above observations, the applicants four in 

numbers are allowed to be impleaded as respondents No.5, 6, 7 & 8 

respectively in the connected writ petition i.e. 

WP(C)No.(SH)216/2012. 

Misc. application is allowed. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 



  
 

 
 

 
 
 

 
 

 
 
 
      

        

          

 

   

      

    

    

       

     

          

         

  

    

   

 

    

     

 

 

 

 

PIL No.(SH)2/2013 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR. JUSTICE S R SEN 

19.08.2013 

(T.N.K. Singh, CJ (Acting) 

Mr. N Khan, learned CGC entered appearance on 

behalf of the Union of India prays for two weeks’ time for taking 

instruction from the respondents No.6, 11, 12, 13 & 17 regarding the 

present PIL. 

The prayer is allowed.
 

Mr.B.M. Roy Dolloi, learned counsel for the petitioner
 

prays for four weeks’ time for filing rejoinder to the affidavit-in-

opposition filed by the respondents No.7, 8 & 9. 

As prayed for by Mr. ND Chullai, learned Sr.GA 

appearing for the respondents No.1-5, the respondents are allowed 

to take Xerox copies of the writ petition along with the affidavit-in-

opposition filed by the respondents No.7, 8 & 9 in presence of one 

responsible staff of this Registry. 

List it again on 23.09.2013. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 



 
 

  
 
 

 
 

 
 

 
 

 
 

 
 
 
    

     

 

      

    

  

 

 
  

 

      
     

     
      

     
   

     
   

   
     

   
   
  

 

 

     

       

   

    

      

Review Petn. No.(SH)5/2013 
In WA No.(SH)4/2012 

And MC No.(SH)449/2012 
And MC No.(SH)343/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
THE HON’BLE MR. JUSTICE S R SEN 

19.08.2013 

(T.N.K. Singh, CJ (Acting) 

Heard Mr. PN Nongbri, learned counsel for the review 

petitioner and Mr. VGK Kynta, learned senior counsel assisted by 

Mr. R Thangkhiew, learned counsel for the respondents. 

Section 28-I (3) of the North-Eastern Areas 

(Reorganization) and Other Related Laws (Amendment) Act, 2012 

read as follows:-

“NORTH-EASTERN AREAS (REORGANIZATION) 
AND OTHER RELATED LAWS (AMENDMENT) 

ACT, 2012. 

28-I (3):- Notwithstanding anything contained in sub-
sections (1) and (2) or in Section 28 A, but save as 
hereinafter provided the common High Court shall 
have, and the High Court of Meghalaya, the High Court 
of Manipur and the High Court of Tripura shall not have 
jurisdiction to entertain, hear or dispose of appeals, 
applications for leave to the Supreme Court, 
applications for review and other proceedings where 
any such proceedings seek any relief in respect of any 
order passed by the common High Court before the 
commencement of the North-Eastern Areas 
(Reorganization) and Other Related Laws 
(Amendment) Act, 2012.” 

It is clear that for the applications for review and other 

proceedings in respect of any order passed by the common High 

Court before the commencement of the North-Eastern Areas 

(Reorganization) and Other Related Laws (Amendment) Act, 2012, 

the High Court of Meghalaya, High Court of Manipur and High Court 
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of Tripura will not have the jurisdiction to entertain the said 

applications for review. 

In the present case, by this review petition the 

petitioner is seeking for review of the order of the erstwhile common 

High Court i.e. the Gauhati High Court’s order dated 14.12.2012 

before the enforcement of the said Reorganization Act, 2012.In such 

circumstances, learned counsel for the review petitioner prays for 

allowing him to withdraw this present review petition with liberty to 

file afresh before the Gauhati High Court as provided under Section 

28-I (3) of the said Reorganization Act, 2012. 

The prayer is granted. 

However, it is made clear that the review petition 

should be filed within a period of three weeks’ from today before the 

Gauhati High Court. 

In view of above, this review petition is disposed of on 

withdrawal. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 



 
  

 
 

 
 

 
 

 
 

 
 
 
          

      

         

  

 

 

    

      

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Review Petn.No.(SH)11/2009 
In WA No.(SH)18/2005 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
THE HON’BLE MR. JUSTICE S R SEN 

19.08.2013 

(T.N.K. Singh, CJ (Acting) 

As ordered by the Apex Court vide order dated 19.10.2012 

passed in Petitions for Special Leave to Appeal (Civil) Nos.26640-26641 of 2011, 

the writ appeal is restored for hearing. As agreed to and prayed for by the 

learned counsel for the parties, list the appeal for final hearing on 30.08.2013. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 



 
 
 
 
 

 
 

 
 

 
 

 
 

 
 
 
     

     

  

      

    

  

 

 
  

 

      
     

     
      

     
   

     
   

   
     

   
   
  

 

 

       

       

   

   

      

Review Petn. No.(SH)4(SH)2013 
In WA No.(SH)3/2012 

In MC No.(SH)450/2012 
And MC No.(SH)342/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
THE HON’BLE MR. JUSTICE S R SEN 

19.08.2013 

(T.N.K. Singh, CJ (Acting) 

Heard Mr. PN Nongbri, learned counsel for the review 

petitioner and Mr. VGK Kynta, learned senior counsel assisted by 

Mr. R Thangkhiew, learned counsel for the respondents. 

Section 28-I (3) of the North-Eastern Areas 

(Reorganization) and Other Related Laws (Amendment) Act, 2012 

read as follows:-

“NORTH-EASTERN AREAS (REORGANIZATION) 
AND OTHER RELATED LAWS (AMENDMENT) 

ACT, 2012. 

28-I (3):- Notwithstanding anything contained in sub-
sections (1) and (2) or in Section 28 A, but save as 
hereinafter provided the common High Court shall 
have, and the High Court of Meghalaya, the High Court 
of Manipur and the High Court of Tripura shall not have 
jurisdiction to entertain, hear or dispose of appeals, 
applications for leave to the Supreme Court, 
applications for review and other proceedings where 
any such proceedings seek any relief in respect of any 
order passed by the common High Court before the 
commencement of the North-Eastern Areas 
(Reorganization) and Other Related Laws 
(Amendment) Act, 2012.” 

It is clear that for the applications for review and other 

proceedings in respect of any order passed by the common High 

Court before the commencement of the North-Eastern Areas 

(Reorganization) and Other Related Laws (Amendment) Act, 2012, 

the High Court of Meghalaya, High Court of Manipur and High Court 
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of Tripura will not have the jurisdiction to entertain the said 

applications for review. 

In the present case, by this review petition the 

petitioner is seeking for review of the order of the erstwhile common 

High Court i.e. the Gauhati High Court’s order dated 14.12.2012 

before the enforcement of the said Reorganization Act, 2012.In such 

circumstances, learned counsel for the review petitioner prays for 

allowing him to withdraw this present review petition with liberty to 

file afresh before the Gauhati High Court as provided under Section 

28-I (3) of the said Reorganization Act, 2012. 

The prayer is granted. 

However, it is made clear that the review petition 

should be filed within a period of three weeks’ from today before the 

Gauhati High Court. 

In view of above, this review petition is disposed of on 

withdrawal. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 



  
 

 
 

 
 

 
 

 
 

 
 
 

    

 

    

     

 

 

 

RFA No.(SH)1/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
THE HON’BLE MR. JUSTICE S R SEN 

19.08.2013 

(T.N.K. Singh, CJ (Acting) 

List this case on 02.09.2013. 

JUDGE CHIEF JUSTICE (ACTING) 

Lam 


